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Inexerciseofthepowersconferreclbysub-s*ction(2)ofSectionl0read

with sect ron zgof the protection of Human Rights ArJ. lgg3 (Act 10 of 1994)' the

Tripura Human Rights commission hereby makes' +-he following Regulations'

namelY

1 ho ti d enc

(i) These regulations may be ca11ed

Comrnission Regulations' 2022'

(ii) They shall come into force with immediaie effect

2. Definitiont '

(1)Intheseregulationsrtnlessthecontextothet.',i.iserequire:-

(a),,Act" lneans the Protection of'Httman Rights Ao1,1993 (Act 10 of l99a);

(b),.CoCe" nl,,janS tle Cocie of Cj','ll }1'1;:5'd-1i-e " 
I it)r-!S (A t'i ( ^1 1o08);

(c) ,, commi s sion,, means the Tripura Human F-, gh ls c ourmis sion ;

(c1),,Co[rp1aint,, means an allegation made ,:;:a11y or in w|iting alieging

violation of the human lights or abetmetri ihel'eof or legligence in the

prevention of such violation b)' a public ser';lrlrt;

(e),,chairperson,, means the chairperson of the commission;

(f).,ccveI'nor" means tire Govenror of the statc of 'fripura;

(g)..Goveln[tent,, means the (iovettrment of 
.I., 

ipr-rl.a;

(h)..Member,, means a Member or j\4enrbers ,.li,-lre ConrnLissiott;

lhe TriPura Human Rights

\,-A
}--
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(i) ,,Regulation" means the regulations framecl by the Tripura Human Rights

Commission;

fi) 
.,Rule" means The Tripura Human Rights commission Rules,2015;

(k)"Secretary" means the Seuetary of The Tripura Human Rights

Commission appointed in terms of Section 27 sub-section (1), Clause (a)

of the Act;

(1) "Section" means a section of the Act'

(2) Words and expressions not defined i1 the regulations shal1 have the

same meaning as defined in the Act and Rules made thereunder'

3. In the event of vacancy or absence of the chairperson, the secretary shall

take step in terms of Section 25 of the Act'

4. For the purpose of intemal adrninistration of the Comriission there shall be

(i) Judicial wing (ii) Investigation wing (iii) Administration wing and (iv)

Accounts Wing.

(a) Judicial wing : The Judicial wing shall be r:esponsible for production of

records and for efficient implementation / execution of all orders I

directions of the Commission in respect of any matter of human rights

violations.

(b) Investigation wing : f here shall be a team of investigation headed by

an officer not below the rank of Inspector General of Police, other

offrcers and staff as may be notified by the Government on the
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recofiImendation of the commission from time to time and the

investigationteamshallfunctionandperformthedutiesasmaybe

directed by the Commission time to time'

Administration wing : Administration wing sha1l look after internal

administration of the Commission, consisting of office Superintendent

I Head clerk and other staff as may be assigned the works by the

Secretary under the superintendence of the Chairperson'

Accounts wing : The Accounts wing shall be responsible to deal with all

accounts matter of the Commission'

of the Commis ston:

,

(')

(d)

5.

(1) The State Goverrment stiall appoint an officer not below the rank of a

Secretary to the State Governments, as the Secretary of the State Human

Rights Commission. The Secretary shall be the Chief Executive Officer

(CEO) of the Commission'

(2) The Secretary sha1l communicate to the state Government the date on

which any vacancy in the Commission is likely to arise due to completion of

the term of the Chairperson or any Membet, at least three months prior to

such date.

6. General Administration:

(1) The chairperson shall be the head of general administration of the

Commission'
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(2)TheSecretaryshallberesponsiblefordaytodaymanagementofthe

affairs of Commission under supervision, direction and control of the

ChairPerson.

Sittins for the Commission:

(1) The Commission sha1l ordinariiy sit together unless otherwise directed

by the ChairPerson'

(2) Every sitting of the commission shall be chaired by the chairperson'

(3) The Chairperson may constitute single bench or division bench of the

commission in any pafiicular case. In case of the division bench consisting

of only the Members, the senior member shall chair the rneeting'

(a) The Commission or any member of the Cornmission as may be directed

by the chaitperson, in any panicular case may visit any place ln connection

rnith the allegation of violation of Human Rights.

(5) Al1 decisions of a proceecling is expected to be unanimous' in any case of

difference the majority decision shail prevail. The member in minority also

may record his vieu's.

(6) All decisions of the proceeding, except routine and administrative

matters shall be recorded in the form of an order of the Cotnrnission and

shall be signed by the Chairperson / member(s) attending the proceeding'

(7) Avacancy in the commission shall not affect validity of any decision in

any proceeding, if it is in terms of Act, Rules & Regulations'

!:'
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8. ProQed
the Comnlaints:

(1) Complaint(s) may be made to the commission, either orally or in

writing. In case of oral complaint, the Secr etary or as directed by him'

any other officer of the commission shall reduce the same into writing

which shall be read over and explained to the complainant arvd signature

/ thumb impression of the complainant should be obtained' The scribe of

the complaint shall give a note at the bottom of the complaint that he

read over and explained to the complainant and shall put his signature'

(2) complaint(s) may also be made through e-mail or by post which shall

disclose the subject matter of Human Rights violation in details with

supporting documents, if arry, and the name, address and communication

details of the comPlainant.

(3) A11 complaint(s) sha1l be examined by the Secretary a1;Ld with his note

shall be placed before the commission within next24 hours'

) The Commission may take suo-motu cognizance of any occurrence of

human rights violation including abetment thereof and negligence in the

prevention of such violation by a public servant. The Secretary sha1l register

the case for further action as per direction of the commission'

(5) In all cases of registering a complaint, an acknowledgement thereof may

be issued to the comPiainant.
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(6) A11 registers of human righ,ts violation complaints shall be maintained in

the Judicial Wing.

(7) A11 the complaint(s) of human rights violation shall be entered in

prescribed Form No. I

Complaints not ordinarilv entertainable

The Commission may consider to dismiss in limine the complaints of

following nature-

(a) vague or anonymous or pseudonymous or illegible or trivial or frivolous;

(b)barred Under Section 36 of the Act;

(c) relates to civil dispute, such as property rights, contractual obligations;

(d)relates to service matters or industrial disputes;

(e) allegations are not against any public servant;

(f) allegations do not make out any specific violation of human dghts;

(g)matter is subjudice before a court or tribunal;

(h)matter is covered by a judicial verdict or decision of the Commission;

(i) where copy of the compiaint addressed to some other authority is received

by the Commission;

fi) matter is outside the purview of the Commission;

(k)any complaint not signed by the sender;

.tr
,d..

il
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(1) where the comprainant 
does not disclose the fuil postal address of the sender

or the ful1 identity of the public officer against whom grievance is made'

e
10.

while enquiring into an allegation of violation of human

The Comrnission

rights maY

from the Central Government or the State

(1)Call for information or rePort

organtzalton 
subordinate thereto

or any other authoritY OI

may be sPecified bY it'
within such time as

Provided that -

is not received within the time stipulated by the

(a) If the information or rePort

Cornnrission' 
lt ma] proceed to irrquire irrto the ooruplaint on its ow1l'

the Commission is satisfied either that

(b) If on receipt of information or report'

required action has been initiated or

no further inquiry is required or that the

OI authoritY, it maY not Proceed with

taken bY the concerned Government

the complaint and inform the cornplainant accordingly

considers it necessarY havtng

(2) In any particular case' if the Commission

materials avaiiable before it' it

regard to the nature of the complaint and the

maY initiate an inquirY bY its lnvestigation

directed bY the ChairPerson'

team or otherwise as maY be

l"

I

/
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tl. Summo / Notice

1, The Commission may direct issue of summons / notice to :

(i) The complainant or any other person on his behalf affording him a

personal hearing; or

(ii) A"V other person or authority who, in the opinion of the Commission,

should be heard for appropriate disposal of the matter before it; or

(iii) Anyperson-or authority to eause production of records required by the

Commission; or

(iv) Any person to be examined as a witness as may be considered

necessary by the Commission.

2. In respect of service of Summons/notices, the provision as prescribed

in Section 12 of the Act shall be followed.

12. Authority to sign Notice / Summons.

A11 noticeslsummons directed by the Commission to any party, witness,

authority or official shall be signed by the Secretary of the Commission.

13. Power of the Comrnission relating to enquiries. Subject to the provision

prescribed in Section 13 of the Act, the Commission sha1l observe the principle of

natural justice in dealing with and disposal of any complaint of human rights

a

J

L
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violation before it

Hearing of the Proceedings'

Subject to the proof of service of notice or summons, it shall be lawfuI for

the commission to draw adverse inference in the event of non-appearance of

any person after receipt of notice and may proceed to take further action by

(1) orders may be dictated to the Private Secretary or Personal

Assistant attached to the Chairperson or any Member, Secretary or any other

officer of the Cornmission. Every order sha1l contain 51' No' of tne order' the

date of the order andpage no' in seriatirn'

(2) The order shall be tYPed in Form No. II as prescribed inafter

(3) A11 hearings before the commission shal1 be conducted in the official

language of the state. Provided that the commission may al1ow in a

particular case to engage an interpreter when the complarrt lwitness cannot

understand the official language'

(4) with the leave of the commission, a party to the proceedings may engage a

lawyer. In case one party.is allowed to engage a lawyer, the other party may

also opt to do so

(s)

invoking the power as prescribed by law'

iB'

:,,'

a
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L5. Com unication of recommendation

The Commission shall send a copy of its inquiry report together with its

recommendations to the concerned Government or Authority as the case may be

and the concerned Government or Authority shall, within a period of one month

frsm the date of receipt of the inquiry report or such further time as the

Commission may allow, forward its comments on the report, including the action

taken or proposed to be taken thereon, to the Commission.

t6. Steps calline for comments.

(1) If no comments are received within the time allowed, the case shall be taken

up by the Commission for further direction.

(2) 1f'comments are leceived, it shall be placed betbre the Corntnissron by' the

Secretary with a brief note containing the following particulars, namely -

(i) whether the recommendation is accepted by the Government or the

{concerned authority, if so, whether in full or in part;

(ii) the action, if any taken or proposed to be taken by the Government or its

concerned authority;

(iii) the reasons, if any, given for not accepting the recommendation; and

(iv) the action thatmay be taken pursuant to the comments received.

i,i,/\i \,-6

,0
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(, 
(3) on consideration of the comments received alongwith note referred to in

clause - Q),the commission may pass such order, as it deems just and proper'

17. ComPletion of inquirv'

Every inqury shall be completed as expeditiously as possible and in any

case within a period of six months unless the commission considers it necessary to

extendfurthertimeforreasonstoberecordedinwriting

ln

(1) Every hearing of the commission shall be open to the public provided

that in exceptional circumstances and for reasons t. be recorded in writing, the

Commission may hold such hearing in camera

(2) The Secretary or any other officer authorized by him for the purpose'

shall be responsible for creating, developing and updating intemal website to

(3) The Secretary shall ensure maintaining of cause list in Form No' III

which shall be kept open for inspection by the public

(a) The secretary sha1l also ensure maintaining of case Diary in Form No.

IV for smooth functioning of the Commission'

(5) Minutes of all orders, meetings and decisions of the commission shall be

uploaded in the website without unnecessary delay'

(6) Anv person may make an application to the secretary, to obtain copies of

orders or other information under Right to Information AcL
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19. Awareness Programmes'

To spread human rights literacy among various sections of the society the

Commission may affauge awareness proglammes with a view to safeguard and

protectingthehumanrightsactivitiesthroughpublicationofleaflets'seminars

and othe r availabj"e means. For this purpose the commission may encourage

credible Non-Government orgatizations (NGos) and other institutions working in

the field of human rights'

20. Mode of communication.

All communications to and from the commission to the complainarrt andlor

Respondent andlor any other interested person may be sent by speed

postiregisterecl post or an1' other at:thorizerl means of communications as may he

directed by the Chairperson time to time'

2L. Preservation/Destruction of records

(1) A11 case records, finally disposed of, sha11 be kept/preserved in the

Judicial Wing of the Commission in a separate steel Almirah under the

supervision of the secretary, year-wise and in seriatim according to the date

of disposal. A register of destruction of records should be maintained in

Form No.V

t'\,\a'
f"
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(2) Unless otherwise order by the Chairperson, the record of cases disposed

in limine under Regulation-9 sha1l be destroyed after expiry of six months

from the date of disPosal'

(3) The records of other cases shall be destroyed after the expiry of one year

from the date of disposal, In cases where the recomrnendation of the

Commission has been challenged before any court or pending for

compliance of the recommendation, should be preserved !i11 the purpose ts

over.

(1) A11 the registers which contained information regarding cases taken up

by the Commission, shall be preserved permanently'

22. Destrfrction of tgcorylq'

(1) The officer-in-charge of the Judicial Wing sha1l identify the cases' the

records of which are due for destruction and ensure that appropriate entries

are made in the register in Form No. V regarding the date of destruction' A

list of such cases shall be maintained in a separate book in the Section'

(2) original documents produced by a parLy shall be returned to him if a

request thereof is received in the Commission before the date of destruction'

(3) The off,cer-in-charge of Judicial wing shal1 cause to destroy the

I
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records subject to such general or special order or direction that may be

given by the Secretary rcgardtngthe manner of destruction'

23. Miscellaneous'

(1)TheChairpersonmay,timetotime,convenemeetingoftheCommission

in any maLler which in the oPinion of the Chairperson seems to be of public

impofianceandsuchmeetingsshallbearrangedbythesecretary.The

Minutes ofthemeelingshallberecordedinMinute-Bookwhichshall

contain the number, date &year of the meeting'

(2)TheSecretaryshalltakeactionaSpertheresolutionofthemeeting

24. Annual Report'

TheCornmissionshallfumishtheAnnualReporlfortheperiodcommencing

fiom 1" January to 31't December (calendar year) to the State Government as

expeditiously as possible which shall contain details of the cases and other

activities of the Comrnission, recommendations made by the Commission in

particular case and the report sha11 be sent within 31't March of the succeeding

year. The Secretary sha1l be responsible to prepare the Annual Report, to

authenticate it and send it to the State Government'

25. Special Rerrort.

The commission may furnish such special report on specific matters as may
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be considered necessary in terms of Section 28 of the Act.

If any difficulty arises in giving effect to the provisions of the Act or these

regulations, the Chairperson, by order, as occasion requires, do anything (not

inconsistent with the provisions of the Act and these Regulations) which appears to

him to be necessary for the purpose of removing the difficulty.

27. Amendments and Additions

It shall be competent for the Commission to add, delete and amend these

regulations from time to time and to issue appropriate directioRs or orders on any

matter not covered by these Regulations.

28. Repeal & Savings.

(1) The Tripura Human Rights Commission Regulation 2016 is hereby

repealed.

(2) Notwithstanding such repeals anything done or any action taken under

the said Regulation shall be deemed to have been done or taken in the

coffesponding provisions of this Regulation.

til"
( Justice

( S. C. Saha )
Member

K.

Chairpe on

Member

26. Power to remove difficulties.

)
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Complaint
No.

FORM NO. I

TRIPURA HUMAN RIGHTS COMMISSION
KTINJABAN, AGARTALA

COMPLAINT REGISTER

Remarks

1
1

Final ResultName &
Address of

opposite parfy

Action TakenName &
Address of

Complainant

Date of
Complaint
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FORM NO.II

! TRIPURA HUMAN RIGHTS COMMISSION

KT]NJABAN, AGARTALA

ORDER SIIEET

Note

SLNo 4
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0rder
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FORM NO.III

! TRIPURA HUMAN RTGHTS COMMISSION
KUNJABAN, AGARTALA

DAILY CAUSE LIST

DATED-

Case
No.

Next
date

1
(

I

Name of Parties Purport of Proceedings Result of Proceedings
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FORNI NO.IV

TzuPLR{ HUN{AN RTGHTS COMMISSION

KUNJABAN, AGARTALA

CASE PAIRY
RemarksWitnesses

examined
Date to
which

Purport of Proceedings

6
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F'ORM NO" V

TzuPLR{ HUMAN RIGHTS COMMISSION

KUNJABAN, AGARTALA

Address of Parties

2

\Bme and
Date of

Destruction-:":

5

ryS

Date of
Order of

Date of
Disposal

4-J

(

Tripura Rights Commission

/
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